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SYNOPSIS I LIST OF DATES. 

1988 	The Applicant was appointed as Post Graduate Teacher in English in the 

.Navodaya Vidyalaya Samiti. The initial appointment of the Applicant was at Bastar 

in Chattisgarh district. 

2003 	The Applicant was transferred to the State of Meg.halaya wherein he rendered his 

services for 3 years; 

2006 	The Applicant was transferred and posted at J.N.V. Ravangla where he accordingly 

joined on 1St  of june 2006. 

20.10.2006. A girl student by the name of Miss. Madhuri Verma along with two other girls came 

to the quarters of the Applicant to watch television as their parents had not arrived to 

take them back home for the ensuing lDiwali vacations. The Applicant and his 

wife(who is also a teacher in the samiti and was also posted at J.N.V.Ravangla) 

allowed them to watch T.V. 

21.10.2006 The said girl student Ms. Madhuri Verma requested the Applicant to give her the 

share of the fruit distributed for which purpose the Applicant and the girl moved to 

the store where she took her fruit. 

27.10.2006 To the shock and surprise of the Applicant after more than 6 days the father of the 

said girl student, Sri Ram Prakash lodged a complaint against the Applicant alleging 

misbehavior with his daughter. 	 (Annexure B; Pg- ) 

28.10.2006 The Respondent No. 4 called for an explanation from the Applicant with regard t the 

same. Further the Respondent No. 4 was also pleased to constitute a Committee of 

four staff members to enquire into the allegations. 	(Annexures Cl ,C2; Pg- 

29.10.2006 The Applicant submitted his explanation denying the allegations as totally baseless 

and inventions of a fertile imagination. 	 (Annexure D; Pg- 	) 

30.10,20c6 The Applicants wife also made a representation to the authorities stating inter alia 

that no untoward incident had taken place in their quarter and that the allegations 

made against her husband were baseless. 	 (Annexure-E; Pg- 	) 
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., 30.10.2006 The Enquiry Committee so constituted by the Respondent No 4 after toktng into 	
LAl 

the entire matter submitted its opinion vide a Report dated 30iD2UG6*hèreii it' 

was unanimously held that that the allegations were baseless and that the conduct -- ---- 	 -.--- _' -.----------- 
of the Applicant could not be faulted with. 	 (Annexure-F Pg- 	) 

19.11.2006 To the shock of the Applicant despite the Enquiry Committee-having held in the 

favour of the Applicant, an F.LR was lodged against the Applicant under section 

354 of the l.P.0 
	

(Annexure G; Pg- ). 

27.11.20O6J The Applicantwas placed_undersuspension in contemplation of a disciplinary 	p 
I 	 - 

proceeding. 	 (Annexure H ; Pg- 

21.02.2007 The Complainant, Sri Ram Prakash having realized his mistake, by a letter addressed 

to the Respondent No.3, was pleased to state that the Applicant was innocent and 

that no departmental proceeding should be initiated against him. Further the irl 

student Ms. Madhun Verma also wrote to the Respondent No.3 admitting her mistake 

and cleariy stating that the Applicant was innocent. 	(Annexures- 11 ;l 2;Pgs- ) 

21.02.2007 The Complainant further wrote to the authorities that he would like to reach a 

compromise in the matter. 	 (Annexure-J; Pg- 

24.02,2007 The case which was pending before the Judicial Magistrate Namchi, was transferred 

to the Lok Adalat and was registered as L.A. Case No.4/2007. 

09.03.2007 The Lok Adalat duly considered the Joint Petition of compromise filed by the 

Applicant along with the said Sn Ram Prakash and was pleased to allow the petition 

by compounding the case under section 354 of I.P.C. and acquitted the Applicant of 

all charges. 	 (Annexure-K; Pg- 	) 

March 2007 The Applicant appeared before the Enquiry Committee, which was conducting the 

Summary Trial under the provisions of the Notification, dated 20.12.1993 and placed 

the relevant documents regarding the innocence of the Applicant. The authorities at 

no point of time gave any intimation to the Applicant with regard to their findings of 

the said enquiry. -, 

18.06.2007 	The Respondent No. 2 in a most whimsical manner after a lapse of more than 3 
- 	 -------- ' 	

-. 	 .- 

1 

months, was pleased to issue the impugned Order dated 18.06.2007, terminating 
-_-_- 



the services of the Applicant under the provisions of the said Notification. 

(Annexure-L; Pg- 

26.06.2007 The Respondent No. 3 communicated the impungned Order dated 18/06/2007 to the 

Applicant vide impugned Order dated 26.06.2007. 	 (Annexure-M; Pg- 
) 

24.07.2007 The Applicant made several representations to the authorities for revoking his 

termination Order and to reinstate him in service. However no response has been 

forthcoming from the respondents till date. 	 (Annexure- N; Pg- 

Having run from pillar to post for revocation of his termination Order and for reinstating 

him in service, without any redressal of his grievances, the Applicant has approached this Hon'ble 

Tribunal for the interests of justice. 

I 
I 

eljtjaj 	
Aj1 / 

:- 

1. 



BEFORE THE CENTRAL 
-.f.. 	1- 	( 

GUWAIIATI BENCH, GUWAIIA kentrai 1anistoape Tc1bL.l 

7 NOV O1 
O.A.No. 	of 2007 

14 
riiat ;:T(t 

Lsnch 

Sri Krishnan Chelaran Chindan 	 .. .. Applicant 

- VERSUS- 

Union of India & Ors. 
.Respontlents. 

INDEX 

SL. NO. 	PARTICULARS 	 PAGE 

Synopsis 	 A 

List of Dates 	 B 

Application 	 1 - 12 

Verification 	 13 

Annexure - A 	 - 16. 

Annexure-B 	 ir- 13 

Annexure - C1;C2 	 2. - 2— 1. 

Annexure - D 	 22211 

Aimexure-E 	 2.S-2. 

Annexure - F 	 2- 30 

Annexure- G 	 .3 J - 22. 

Annexure-H 	 33. 
Annexure-fl; 12 	 . 	 3 ,4 - 31 

Annexure-J 	 13a -3. 
Annexure-K 	 0— L 

Annexure-L 	 . 	 4 2_ 

Annexure-M 	 4 3. 
Annexure-N 

Filed by 

Jocate 

1 



THE CENiRk ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

	

GUWAHAT' 	
- 

	

(An Application under Section 19 of the 	 TtibUU1 

Act, 1985.) 
- ç 

8 

BETWEEN 

Sri Krihnan Cheraian Chindan, 

Son of Late C. K. Chindan, 

Cheraim House, P.O. Kadumeni, 

Viii - dherupazhe, District - Kasarapad, 

Keraia 670511 

Current address:- 

Jawahar Navodaya Vidyalaya Campus, 

Ravangia, Dist. South Sikkim, Sikkim APPLICANT 

-AND- 

The Union of India, 

Represented by the Secretary to the Govt. of India 

Miristry of Human Resources Development 

New Delhi 

The Navodaya Vidyalaya Samity, 

Represented by its Commissioner, 

A-28, Kailash Colony, 

New Deihi - 110048 

The Deputy Commissioner, 

Navodaya Vidyaiaya Samity, 

Regional Office, Nongrim Hills, 

Siiong, Meghaiaya - 793003 

The Principal, 

Jaiahar Navodaya Vidyalaya, Ravangia, 

SoUth Sikkim, Sikkim. 



- ..,. 	. 
-- 

5. SriRam Prakash Verna, 

S/o of Surya Prashad Vernia, 

Purani Kotwall, Karvi, 

Chitrakoot, U.P. 

RESPONDENTS. 

DETAILS OF THE APPLICATION 

PARTICULARS OF ORDERS AGAINST WHICH THIS APPLICATION IS MADE: 

The instant application has been preferred against the impugned order issued under 

Memo No. F.No.9-4812006-NVS (Estt) dated 18.06.2007, whereby the Respondent No.2 in 

exercise of powers conferred under provisions of notification dated 20.12.1993 of the 

Navodaya Vidyalaya Samity terminated the services of the Applicant with immediate effect. 

The instant application is further directed against the impugned order under memo No. 

F.27/2000/NVS (SHR)/Pers/1292 dated 26.06.2007, whereby the impugned termination 

order dated 18.06.2007 has been communicated to the Applicant by the Respondent No.3. 

JURISDICTION OF THE TRIBUNAL: 

The Applicant further declares that the subject matter of the case is well within the 

jurisdiction of this Hon'ble Tribunal. 

LIMITATION: 

The Applicant further declares that the instant application has been filed within the 

limitation period prescribed under Section 21 of the Administrative Tribunals Act, 1985. 

IVA 
	FACTS OF THE CASE: 

l'i.1 	That the Applicant is a citizen of India and as such is entitled to all the rights, 

privileges and protections guaranteed to the citizen of India under the 

Constitution of India and the laws frarned thereunder. The Applicant is a 

permanent resident of the State of Kerala and prior to the termination of his 

services was posted at Ravangla in South Sikkim district in the state of Sikkim. 

IV.2 	That the Applicant states that he was appointed as Post Graduate Teacher 

• 	(PGT) in English in the year 1998. The initial appointment of the Applicant was 

at Jawahar Navodaya Vidyalaya (herein after referred to as JNV in short), Bastar, 

Chattisgarh. 
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A copy of the appointment order of the Applicant dated 

20.11.98 is annexed herewith and marked as 

 

ANNEXURE—A. 

IV.3 	That the Applicant states that in the year 2003, by his willingness he came on 

transfer to JNV, Jowai in the State of Meghalaya. He worked in JNV, Jowal for 

nearly 3 years. 

IV.4 	That, the Applicant, in the year 2006, was transferred to JNV, Ravangia in the 

district of South Sikkim, Sikkim. The Applicant, accordingly, joined there on 1st  

June, 2006. The applicant thereafter continued to discharge his duties to the best 

of his ability and to the satisfaction of all concerned. 

IV.5 	That, the Applicant states that while he was sincerely rendering his services, on 

20.10.2006, while most of the students had proceeded home for Deepawali 

vacation, some girl students came over to his quarter and requested him to 

watch television in his room, since their parents had not come to take them till 

then. While these students were watching TV, he and his wife were sitting 

outside the room. Suddenly his Mobile rang and he went inside to get the same 

and then came out again. Further, on 21.10.2006, one girl student, namely Miss 

Madhun Verma, told the Applicant in the morning that she had not received her 

share of the fruit distributed and requested the Applicant to give her one. On 

such a request being made, the Applicant along with the girl student moved to 

the store room, where the Applicant stood outside the roonc while she was taking 

the fruit. 

lV.6 	That, however, to the utter shock and surprise of the Applicant, he subsequently 

•came to learn that the aforesaid two incidents were completely distorted and 

twisted and the said girl student, namely, Miss Madhuri Verma complained to her 

House Mistress about the misbehaviour of the Applicant with a request ' not to 

disclose it to anyone'. To the further surprise of the Applicant, no complaint was 

lodged by the said Miss Madhuri Verma till 27,10.2006, on which date the 

- Applicant along with his wife wasto leave for Kerala, his home town to see his 

ailing mother. However, before -he could proceed on his journey, he came to 

learn through reliable soure& that the girl student Miss Madhuri Vernia had 

spoken to the Music teacher; her House Mistress and also to her father alleging 

certain misbehaviours against the Applicanf. Based on such allegations, the 

father of Miss Maduri Verma, one Sri Ram Prakash (Teacher) vide his letter 

dated 27.10.2006 addressed to the Principal, JNV, Manikpur, Janpad, Chitrakut 

(U.P.) made a complaint stating, inter alia, that his daughter Kumari Madhuri 

Verma, who was a student of Class-IX of the said JNV, Manikpur and was under 

migration to Sikkim JNV, Ravangla had informed him over telephone that 
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"4uring the Diw4fi vacation while she was alone in her room, the English teacher 

Sri Krishnan C.C. tame into her room and tried to molest her and tried to touch 

her body as well. On complaining, he left the room ..........". Accordingly, the 

said Sri Ram Prakash requested the Principal, JNV, Manikpur, Chitrakut to look 

into the matter and take action against the teacher concerned. 

IT 
entra4 Lfl 	 A translated copy of the said letter dated 27.10.2006 of 

- .. 	 the said Sri Ram Prakash is annexed herewith and 

marked as ANNEXURE - B. 

1V7Thatrin pursuance thereof, the Principal, JNV, Ravangla, i.e. the Respondent 

No.4, on 28.04.2006 vide letter under memo No. F. 2-8/JNVS/2006-

2007IAdmn.1373 was pleased to call for an explanation from the Applicant with 

regard to the said incident. The Respondent No.4 further vide an Office Order 

issued under Memo No. F. 2-8IJNVSSI2006-2007IAdmn.1374-377 dated 

28.10.2006 was pleased to constitute a Committee consisting of 4 staff members 

to find out the facts regarding the relating to Applicant and the girl student. 

Copies of the letter of the Respondent No.4 dated 

28.1.0.2006to the Applicants well as the Office Order 

dated 28.10.2006 constitting the Committee are 

annexed herewith and marked as ANNEXIJRE - C1& C2 

respectively. 

IV.8 	That, in response to the said letter dated 28.10.2006, the AppJiçnt, vide his letter 

dated 29.10.2006 addressed to the Respondent No.4, submitted his explanation 

regarding the alleged incident, wherein the Applicant cateprically denied the 

allegation leveled against him as totally baseless, contrary to facts and as an 

invention of a fertile imagination. 

A typed copy of the explanationtihe Applicant dated 

29.10.2006 is annexed herith and marked as 

ANNEXURE —0. 

IV,9 	That, the Applicant at this stage further deems it pertinent to state that the wife of 

the Applicant Mrs. Anne John, who is a TGT Science teacher in the same 

Vidyalaya, i.e. JNV, Ravangla also wrote to the Principal on 30.1D.2006, wherein 

she categorically denied any such untoward incident t ing in their quarter 

since she was present in the quarter all along. 
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A typed copy of the letter dated 30.10.2006 of the wife of 

the Applicant is annexed herewith and marked as 

ANNEXURE — E. 

IV.10 	That, in pursuance of the Office order dated 28.10:2006 of the Respondent No.4, 

whereby a Committee was constituted, the said Committee enquired into the 

matter and submitted its report to the Principal on 30.10.2006 after having looked 

into all aspects of the matter and having given due regard to the compliant of the 

girl student, namely Miss Madhuri Verma. The said Committee in its report 

submitted on 30.10.2006 categorically stated that all teachers as well as students 

had unanimously held in favour of the conduct and behaviour of the Applicant 

and held that maligning the dignity and character of any teacher on baseless and 

ambiguous allegations is not right. 

A translated copy of the report of the Enquiry Committee 

dated 30.10.2006 is annexed herewith and marked as 

ANNEXURE - F. 

IV.1 1 That, the Applicant at this stage further deems it pertinent to mention herein that 

in connection with the said incident, the Assistant Commissioner of Navodaya 

Vidyalaya Samity visited the Vidyalaya on 05.11.2006 and allegedly conducted an 

enquiry and left on 06.11.2006. It is categorically stated that on being enquired, 

the Applicant had accepted the fact that allowing the girl students to watch 

television in his room was a mistake. At no point of time did the Applicant ever 

admit to any of the allegations made against him by the said girl student. It is also 

to be noted that the .Applicant was never informed about any report being 

submitted by the said Assistant Commissioner, if any. Since no further 

communication was forthcoming from the authorities, the Applicant was.under the 

bonafide belief that the report of the Enquiry Committee dated 30.10.2006 had 

been accepted and the matter laid at rest there itself. 

lV.12 That, however to the utter shock and surprise of the applicant, on the basis of the 

complaint made by the said Sri Ram Prakash, Ravangla P.S. case No. 24(11) 06 

dated 19.11.2006 was registered under Section 354 of the I.P.0 against the 

Applicant herein. In pursuance to such registration of the F.l.R., the Applicant was 

arrested on 25.11.2006 and was subsequently released on Bail on the same date, 

i.e. 25.112006. 

A copy of the said F.I.R. dated 19.11.2006 is annexed 

herewith and marked as ANNEXURE - G. 
/ 
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IV.13 	That, in pursuance thereof, disciplinary proceedil jwas.cdntemplated.gaihdithe 

Applicant .and vide order dated 27.11.2006, the Respondent No.3 vide order 

under memo No. F.NVS (SHR)/Pers./C.C. KrishnanI06I3739 dated 27.11.2006, 

the Applicant was placed under suspension. 

A copy of the said Suspension order dated 27.11.2006 is 

annexed herewith and marked as ANNEXURE - H. 

V.14 That, subsequently on 15.12.2006, the Investigating Officer submitted the final 

report I charge sheet in the said Ravangla P.S. case No. 24(11)06, stating inter-

alia that a prima fade case under Section 354 I.P.C. could be made out against 

the Applicant. 

The Applicant craves leave of this Hon'ble Tribunal to 

produce copies of the final report I Charge Sheet dated 

15.12.2006. 

IV,. 15 That, the Applicant deems it pertinent to mention here that while investigating the 

case, the Investigating Officer did not take into consideration various aspects of 

the matter, particularly the contradictory statement made by the girl student, i.e. 

Kuman Maduri Vemia in her deposition before different officials at different point 

of time. The allegations leveled against the Applicant was totally false and 

malafide and were made with the sole intention of damaging the reputation of the 

• Applicant. The complainant, i.e. Shri Ramprakash (father of the girl student 

Madhun Verma) on having realized his mistake, and on having come to know 

about the mischief played by his daughter vide letter dated 21.02.2007 

	

• 	addressed to the Respondent No.3 clearly stated that the Applicant was innocent 

	

• 	and that the allegations leveled against him were baseless. It was further 

requested by the said Shri Ram Prakash that no departmental proceeding should 

be initiated against the Applicant and he should be acquitted of all charges I 

allegations. 

IV.16 That, as stated hereinabove, the complainant, i.e. Shri Ram Prakash realized 

that the allegations leveled against the Applicant were baseless and accordingly 

- vide his letter addressed to the Respondent No.3 was pleased to categorically 

state that the Applicant was innocent and no such incident had occurred with her 

daughter. A further statement to the same effect was also made by the girl 

student concerned, i.e. Kumari Madun Vernia vide her letter addressed to the 
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Respondent No.3. The Applicant was also informed about the same by the said 

Shn Ram Prakash. 
.t 	I  1 	I 

CcitaI i.k.... 

Translated copies of the letters of Shn Ram Prakash and 

- 	. 	 Kumari Maduri Verma addressed to the Respondent No.3 

; 	 are annexed herewith and marked as ANNEXURE - If & 
Gv'n tj L . Cfl 12  respectively. 

.IV.17 That, it is further stated that said Shri Ram Prakash vide another letter dated 

21 .02.2007 further specified that he would like to reach a compromise with 

regard to the dispute pending in the Court against the Applicant. Accordingly, the 

case which was pending before the Judicial Magistrate at Namchi was 

transferred to the Lok Adalat on 24.02.2007. The said case was registered as 

Lok Adalat case No. 4/07 and the next date fixed was 09.03.2007. 

Subsequently, on 09.03.2007 a joint petition of compromise was filed by the 

complainant along with the Applicant. The Lok Adalat, vide order dated 

09.03.2007, was pleased to allow the compromise Petition by compounding the 

case under Section 354 of the I.P.C. and consequently acquitted the Applicant of 

all charges. 

A translated copy of the letter dated 21.02.2007 of Shri 

Ram •Prakash is annexed herewith and marked as 

ANNEXURE—J 

Copies of the order sheet dated 24.02.2007 and 

09.03.2007 of the Lok Adalat in Lok Adalat Case No. 4/07 

are annexed herewith and marked as ANNEXURE - K 

IV.18 That, however, in the meantime the Respondent authorities vide letter dated 

16.01.2007 informed the Applicant that a summary trial under Samities 

notification dated 20.12.1993 is scheduled to be held on .23.02.2007 to enquire 

into the allegations leveled against him. The Applicant was accordingly directed 

to appear before the Committee so constituted for the said purpose. 

IV.19 That, the Applicant accordingly appeared before the said Committee and duly 

placed the Orders of the Lok Adalat dated 09.03.2007 as well as the statements 

so made by the girl student Kumari Madhuri Verma and her father. After appearing 

before the Committee no further communication was ever made by the authorities 

with regard to the consequence of the Summary Trial to the Applicant. As such, 

the Applicant was under the bonafide belief that the matter had laid at rest. 
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However, to the utter shock and surprise of the Applicant, after a period of almost 

3 (three) months the ,Fespondents authorities in a most whimsical and arbitrary 

manner considering the Report of the Enquiry Committee dated 30.10.2006, the 

Petter dated 21.02.2007 of Shri Ram Prakash and the order dated 09.03.2007 of 

the Lok Adalat in Lok Adalat Case No. 4/07, came to an adverse conclusion. The 

Respondent No.2 in a high handed and arbitrary exercise of power passed an 

Order on 18.06.2007 under Memo No F,No.9-48/2006-NVS (Estt), whereby the 

Applicant was terminated from his service in exercise of powers under the 

Notification dated 20:12.1993. The Respondent Authority while issuing the said 

order of punishment against the Applicant completely overlooked the findings of 

the Committee which was cntituted for the said purpose and the Orders of the 

the Lok Adalat, which were arrived at after taking into consideration all necessary 

evidence. Moreover, the 'Respondent Authority most deliberately failed to show 

any genuine and cogent reason for its disagreement with the findings of the 

Enquiry Committee in its report dated 30.10.2006. Be it stated herein that the said 

impugned Order of termination dated 18.06.207 was forwarded to the Applicant by 

the Respondent No3 on 26.06.2007. 

A Copy of the Impugned Order dated 18.06.2007 and 

impugned Order dated 26.06.2007 are annexed herewith 

and marked as ANNEXURE - L & M respecflvely. 

IV.20 That the Applicant humbly begs to state that the Applicant has been serving the 

Samiti with outmost sincerity and devotion to the satisfaction of all concerned. The 

Applicant has the highest regard towards the Samiti and it has been his persistent 

endeavor to provide the best of service in all possible ways. It is pertinent to 

mention herein that the Applicant had never taken any undue advantage of his 

position as has been alleged and there has never been any blemish in his service 

career. The Apticant further begs to state at this stage thatif the -(mpugned Order 

dat4 1 8.O.2007 is allowed to stand and the Applicant is dismissed from service, 

the sahcuId cause great prejudice to the Applicant 'heeifl. A 'ch 4  that the 
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Order dated 18.06.2007 is liable to be set aside and quashed and the matter 

ought to be remitted to the Concerned! Respondent Authority for a fresh 

consideration of the entire matter. Be it stated herein that since the Order of 

termination of his services has been issued, the Applicant has been running from 

pillar to post before the Respondent Authorities for revoking the Order of 

	

I. L 	
termination by way of various representations and filing appeals. The Applicant's 

	

S 	 I TT1  I

wife has also made representations before the authorities. However, the same has 

fallen on deaf ears and has failed to evoke any response from the authorities. 
t''.tiht Bnch 

Hence the humble Applicant has no other alternative remedy for redressal of his 

grievances but for approaching this Hon'ble Tribunal by way of the instant O.A. 

A copy of one such representation dated 24.07.2007 is 

annexed herewith and marked as ANNEXURE-N. 

V. 	GROUNDS FOR RELIEF/S WITH LEGAL PROVISIONS: 

a. For that, the Respondent Authority has completely failed to appreciate the findings 

(which was duly recorded by4he Inquiry Committee in its report dated 30.10.2006) 

while issuing the impugned Order dated 18.06.2007. The Respondent Authority by 

choosing to overlook the evidences on record has passed the impugned order of 

termination dated 18.06.2007 in a most whimsical manner, which is ex-facie bad in 

law and hence not sustainable. 

•b. For that the Respondents authorities have failed to consider the Enquiry Report 

dated 30.10.2006 so submitted by the Enquiry Committee as well as the Order 

passed by the Hon'ble Lok Adalat in Case No 412007 and in a most high handed 

•exercise of power have dismissed the Applicant herein without any cogent reason. 

c. For that the Respondent authorities have acted in a manner contrary to all the 

settld AM established principles of service jurisprudence in dismissing the 

AØpllcrit from service. It was incumbent upon the respondents to consider the 

case of the Applicant in the light of the finings of the Enquiry Committee in its 

report dated 30.10.2006 and the Order passed by the Lok Adalat in Case No. 4 of 
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2007. Not having done the same amounts to a violation of the principles of natural 

justice and administrative fair play. 

For that considering the fact that the girl student who had initially lodged the 

complaint as well as the father of the said girl student, having withdrawn the 

complaint and having themselves specifically stated with regard to the innocence 

of the Applicant, it was incumbent upon the Respondent Authorities to have given 

due weightage to the same, prior to issuing the impugned termination order dated 

18.06.2007 (Annexure-L). The Respondent Authorities by choosing to ignore all 

the cogent and essential material on record, ftñve blatantly abused the powers 

vested in them by issuing the impugned order of termination. The same is 

accordingly liable to be set aside.and Obashed. 

Guwahti E ch 

For that the facts and circumstances that have narrated herein above clearly 

reveal that the enquiry so conducted against the Applicant by the Committee 

constituted by the Principal, Jawahar Navodaya Vidyalaia, Ravangla was in 

favour of the Apfhcapt. Also, the compromise petition filed by the complainant 

himself, clearly reflects the innocence of the Applicant. However, the Respondent 

Authorities have deemed it fit to ignore the findings reached by their own 

Committee as well as the evidences on record and without informing the Applicant, 

the reasons for differing with such findings have deemed it fit to temiinate the 

services of the Applicant vkle impugned Order dated 18.06.2007. The same being 

arbitrary and malafide is liable tote struck down and quashed. 

• f. For that the actions of the respondent authorities in dismissing the Applicant has 

highly prejudiced the rights and interest of the Applicant. The Respondent 

authorities by acting in such a manner have deprived the Applicant of his 

legitimate rights, privileges and protections guaranteed to the citizens of India 

under the Constitution of India and the laws framed thereunder. Such actions of 

the authorities have gravely prejudice the Applicant and has had adverse civil 

consequences on him as well. The said impugned Order dated 18.06.2007 is 

* 	 accordingly liable to be quashed and set aside. 

g. For that the balance of convenience is strongly in favour of the Applicant and as 

such this Hon'ble Court may be pleased to inteivene into the matter and set aside 

thepngnd Order dated 18.06.2007 as well as the communicating order dated 

26-06..2007 AM direct the Authorities to reinstate the Applicant to hispost as TGT, 

Ei1ih nsequential benefits. 
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h. For that the impugned  Order dated 18.06.2007 passed by the Respondent 

Authority is bond the purview of service jurisprudence and hence liable to be 

interfered with by this Hon'ble Court. 	 -- 
I 
/ Ce-ia 	... 

i. That this application is made bonafide and for the cause of justic 

DETAILS OF REMEDIES EXHAUSTED: 

That the Applicant declares that he has no other alternative and efficacious remedy 

available to him except by way of this instant application. 

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT: 

That the Applicant declares that no such writ petition or suit has been filed regarding 

the matter in respect of which this application has been made, before any Court or any 

other authority or any other Bench of the Tribunal nor any such application, writ 

petition or suit is pending before any of them. 

RELIEFS SOUGHT FOR: 

Under the facts and circumstances stated above, The'AppIicant humbly prays that Your 

Lordships be pIeaed to admit this, application and issuea notice to the respondents 

-to show cause as to why the reliefs sought for by the Applicant shall not be granted, 

call for the records of the case and on perusal of the records and after hearing the 

parties on the cause or causes that may be shown, be pleased to grant the following 

relief 

Set aside/qQesh the impuglied. Order of termination -issued by the Respondent 

No.2 under Meto No.F.No.948/2006-NVS (Estt) dated 18:06.2007 (Annexure-L). 

Set aside/quash the impugned Order of communication dated 26.06.207 issued by 

the Respondent No.3 (Annexure-M). 

d. Direct the Ilkespondent authorities to consider the case of the Applicant for 

listatemeIfl to the post of Post Graduate Teacher (PGT) in English with 

retrspectiveect. 

d. Direct 1l -Respondent authorities to make payment of all the pecuniary, dues of 

the Applicant including arrear alary after reinstating the Applicant to the post of 

PosVGdute teCher (PGT) English with retrospective effect. 
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Costs of the application. 

Any other relief or reliefs to which the Applicant is entitled to, under the facts and 

circumstances of the case as may be deemed fit and proper by the Hon'ble 

Tribunal. 

IX. 	PARTICULARS OF THE IPO. 

I. I.P.O. NO. 	: 	359g 
Dateofissue  

Issued from 	: 
Payable at : 

X. 	DETAILS OF ENCLOSURES: 

As stated in the Index. 

~&4 
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VERIFICATION 

I, Shr Krishanan Cheralan Chindan, son of Late C. K. Chindan, aged about 43 

years, permanent iresident of Cheralan House, P.0.-Kadumeni, Via Cherupuzha, Dist- Kasaragod, 

Kerela-67051 1, do •hereby solemnly affirm and verify that I am the Applicant in the instant 

application and as such, I am fully conversant with the facts and circumstances of the case. The 

statements made in Paragraphs.,.iY..4,-z).. .p p.(ø), 
J2, 1112), 	a, I(-), ti.i', 

are 	true 	to 	my 	knowledge 	and 	those . made 	in 	Paragraphs- 

s (* I. (ph). 	. to Co-), Th ii,  'fl. /k t I 	i 
...................................................... being matters of records are true to 

my information derived therefrom and the. rest. are my humble submissions before this Hon'ble 

Tribunal. 1 have not suppressed any material facts. 

And I sign this verification on this the 	ay of November, 2007 at Guwahati. 

c_s 
SIGNATURE OF THE APPLICANT 
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- (IECiUj'L OFFICE) 
Acv,ci .- A 

c o 
• 	 . 

hri Krishman C.,C., 
Standard Bu..iiding 1st F1oor. 
Azad Road, Ra.jgangpur ,  

• 	160, 	 I.I,  • 	BHOPAL-462 011 

.'Ddted 	20.11.98 

Sundergarh .(orss) .pi.77p:017... •. 
	. 

CFrER jt? n±POii 1  EN? TC 'THE POST r IPGT(Englis
IN 	 ) MOi),YA VIDALAy1 SAITI - REG 

r/ iaarn, 

On the recTifleflctjo of the.Seietjon Committee, 
I •m djrectcd to offer ôu a post . of 	m(Eng1ish) I. 

temporary basis in N 'avodaya Vidyala Samition the. following 
terms and conditions - 

1. 	The scale.of pay attacd to the pot is 
Rs.65OO20O-1OSOO/-.; ..•• 	

our L- itia1 
- pay,jn this scale will be fixedinadance withth 

normai rule.anc1 you will also, in addition, be eligible 
for usual allowances admissible under the rules and 
orders in force from time to  timeam1ti. 

You will be,ton.pro))átjãn for:ppriodf;two ears from 
the date of appointment extendable .aspe.rnissjb1e 
under the rules at.the discret1onrofthe Competent 

., Authority.p.ajiureto cpletefltheperjod of -probation 
to the satisfaction of the Competent A.ithority 1 or fcund 
unsuitable for the pqst during probation peried, will Ic 	
renderyou 11aletohe discharged/terjat from 
service at riy time without any notice or without 
assigning any,  reasons thereto.,  

you will not be entitled to any trazelUng allowances 
for joining the  

Your appointment'jl1 be subjctto. your ?being found 
medicaljfit by the Capetent Authority for appoint-
ment to the' aforsaj post Thidffer.'óf.. appointment i3 liable o be tcancelled d youare' not found medicaaly • 	fit: You are; .therefore ad ; e'•&bring:your. medical 
certificate f'fjtnss from a: Civil'surge'on:jn the 
enclesedprefoa'.,sat tl• timeofjojning thepost. .......................„. 

	
••. 

• : 	. 	Your áPpointmén t i1i llfurtherbe' stbject t'ô y o u r 
character and antecedent verification report' being 
found satisfacto-y by ap,ropr1ate author.ity(ies) and 
your being declared fit for the post” in the Sarnit.i 

• 	6. 	
Female candiddte should certify that sheis not in the 
family ay at. the time of acceptane.of the. appointment. If 1  however, she is pregnantof12 weeks .tandjng or 
more at the . tine of acceptance df appointment as a 
tesult of. ifledical test, she will bO:declaredtmrarj1y • 

	

	unfit and the .offer wu1d be treatd'as withdrawn for the present.: However, the appointment would he held 
in abeYance  until her confinement i_s over. She would 
be medically re-exaIined and dedlared fit six weeks 
after the date of delivery and her appointment would be 

• subject to production of medical fitness certificate 

Contc.. .'P.2/_ 

- -.. 	 WTtFIEDTQIL.TUECOPY 
• 	 I 

• 	
. 	 . 
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from 	Ci".'il 3urgecn Shc would indicate 	i-icr 	delivery .' 	V 

••--oxD'ctedc,.nd aiso should inform the date of.'delivery soon after 
't1S 	i j. CC 1fl Case1 tn .jnd idate fails to comply: with these 
:nstructi.s, her c.ndidturewould'nOt 'be considered and no further 
ccrrespOn(vCC in this. 	%rd.iill be entrtained from her. On 
rLduction of medical fitness certificate, she will be considered or 

' .riLiclt to tre post fr which shc hasbeen selcte5 fo 

7 	II 	you oo not 	 th poss3s 13 EDer'e bt the time of 
iru. ttct, it 5hould be noted that thisof 	of)appoinmont is 

'.2url? provisional till, you ,acquie 15.Ed. "Degree and you will have to 
3 Eo Degrce within a period of two years,; failing which, 

are liabl&forterrnination. Further, your seniority 
i ..the graide/cadre si-jail be rcconed 'from the date of qcquiring ,Ed. 
!Y;ree ic.. with effect from the date' of declaration of the E3,Ed. 
Icgree. You re requireto furnish ani undertaking to. the effect 

c't 

 

you j,zr aware/accepts this conditionwhile accepting the appoint-
cnt, it the times of,yur.jo1n1ng the post 

- 

On, appOintmen,.ou wilihe required,€ô.'.takea.oath of 
alliiance to the Const'itution of India' and makea.sdlemn affirmation 
to that effect. 	 ' 	,• ' ., 	.•' 

.9.; 	. The appo±ntmcn.will.be  furth 	jtto.the submission 
of amarital .dec1araion:andin the event of our.heving more than 
one -  spouse living,' 'the- appointment.will.subject tr.r being exempt-
ed' from the enforcen'rert ,o,f,the reqvirement in this bchalf. 

HlO. 	,•.. You s"all: declare your Home Town within aptiod .six 
•i:months. of your joining the duty'intthe Smiti. 

Yihali have, to subrnit the above:menti9ned documents in 
the prescr...bed proforme' being provided by ,  the Regional Office and the 
following docuxients duljättested )r an Officer.nbt..l, 	than a 
Class-Il Gazetted Officer (self-attested copies will not be atcepted) 
to tlae Principalof.the.iavodayaVidyalaya. conàerned.(wheréyoU are 
poste).;.at the time. of .your...joining;-' 	..- 

•. 	
1)j Degree/Diplomper'tificaie'eof EducatioralQualificatiorls; 

Secondary School/SSLC Certificste issued by.the Boad 
indicating,yourdate of , birth;' 

Dischage ,Certificte/Reiieving'Order, in original from the 
previous ern'plyer, clearly in1icating wheiher you have been 
relieved afte -.açceptance of your resignat" ion.of your lien 
has been'retainec-inyour Parent,,Organis.atiOfl. In case your 
lioi has;b(-en !'retained byyour'Prent . OrganisatiOfl1 then 
in the everit'.-of transfer of your..serices/repatriatiofl to 
vour paren,torganisation, ' the...S'amiti wilk , npt be liable 
to pay leae salary and pension..contribut2.ofl 

• nroouctiorr' of original certificate from th,,Competent 
AuthoX'ity viz. th?.Dlstrict Magistrate/Deputy Commissioner/ 

- Collector etc. of. your Dist±'icttO the., effect that you 
• 

	

	belong to4 0'her Backward Class/SC/ST in case you belong tv9 
any of:thes"categories. Incesc-.ofOBC, the certificate 

• 	 should be to the effect that you are not : covred under 
Creamy Layer category. 	. ' 	•" 

Last Pay Certificate, issued from your Parent Orgaflisa-
tio.n at the time you are relved in original 

you are also requested to fillin eid submit the'f011OW±flQ 
proforma at the time of joining 'the" duty 

Details of family'; 

Attestjtion form in triplicate. Photo on eah form may be 
inc and the form attested by one of the authorities men-
2. ? On page-7 of the f,n'n. 	, 	 , 'Contd. ..P.2/- 
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Cther cOnjtj 8o servjC( will he govern 	by the rclevatt  rulc.s and ordrsin force from ti.e to time in ScmitJ. 
The &pcintrnt carics 'ith  -tjlo liability to serve in pert of India. 	 1ny . . . 	 . 

' If any dccl'artjon or information furtshd by you prov to 	f152 or f you arc tound i a havc wilfully suppressc d ,. 	ary 	tjJ irfdrjjatj0 .,t any time for getting ths 
job or oth..rwjse,you.wj.ij be liable to removal from 

• service. Cnd..to such , othr3ctiofl asthe Smiti may deem fit 
•• . 	. 	.• 	• 

• I: case, you accopt. the.-ofler on the te5 and conditions 
• contajned.j.n .ths.letter,....you may report to the Principal, 
Jaahar Nvodaya..vid1aya 	Barasoor • 	, Dist0Bastarp) .;___ 	

.. -... ltst by . 	07.12,98 . 	
. No further Cxtensior 6Tjoining time wiIF5e ãfland in case, - ou ilto re port for dyytheabov j_th 

offerofaojrin.11 be treated as withdrawn and 
no further correspondencewjll e entertained. 

It is compuisory €o.al1 the directly appointed candidete 
to subscri.b for the Navodayc Vidyalaya Samiti Employees 
Group Insurance SChOme..&.C.P.F.SCh C m O  

• 	
Yoursthfully 

(s.c. RAfl-I) 
Deputy Director (i/c ) 

to: 	.. 	':: 	 ••• 
The Principal, Jawaher Navodayc Vidyalaya,Bastar(p) 
for information and necessary action. He is requested to 
please verify the oi'iqjflal certificates/documents of the 
CCndjdt and ensure that the candjdate fulfills all the 
requircinents prescr.thed fo the post before he/she is allowed 
to join the post. In case ti-L, individual concerned do not 
Possess B.Ed, egree at the time of joining the post, he is 
requcstd to obtaj an undcrtakjig from him/her to the effect 
that he/she accepts the condition stipulCtd at Clause-7 
of the offer of apptt. relating to termination of services 
in case nonacquirjrg ofB.Ed. J)egreewjthjn a period of two years and reckoning of seniority - while acccpting/ 
joining the post. In case of any omission or commission 
is noticed in thls rgard,-tprjncjp1 will be held 
accourtabj After verification the relevant records of 
the individual may be kept in his/horPersorjai File for 
record. He/She is. also requested to thtimate the date of 
joining of the individual concerned telegraphically to this office-. 

Recrujtmnt File. 	 fl  

School File. 
 

Deputy Director(T/c.) 

fit. 

•1. 

1, 

Copy 

2. 

I. 
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ANNEXURE-B 

The Principal, 
Jawahar Navodaya Vidyalaya, 
Manikpur, 
Janpad, Chitrakoot. 

With respect this is to inform you that the daughter of the Applicant, Kumari 

Madhuri Verma is a student of Class-DC She has been sent to JNV, Ravangla, in Sikkim 

from your school on migration. In .a telephonic conversation, the applicant's daughter 

Kumari Madhuri Verma, has informed that" During the Deepawali vacations, I was 

alone in the room when the English Teacher, Sri Krishnan C.C. came into the room and 

spoke indecent words with me and also tried to touch my body and hold me. On 

protesting, he went out of the room. When I narrated the incident to Music Madam, she 

told me to hush up the matter". 

Sir, you are requested to file an F.I.R. against such a characterless teacher and 

proceed against him. 

Date: 27.1 0.06 	 Applicant 
Sd!- Illegible 

Ramprakash (teacher) 
Purani Kotwali, Karbi 
Janpad, Chitrakoot, U.P. 

Mobile No.9935723759 

•Copy to: 

The District Officer, Chitrakoot. 
The Superintendent of Police, Chitrakoot. 
The Minister of Human Resources Development, Govt. of India, New Delhi. 
National Women Commission, Govt. of India, New Delhi. 

To: 

Sir, 

&11RED TO BE TRUE COPY 

_ 	A*ccfl 
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j nv rss@rediffrnail.com  
ph.03595-260 549  
Jawahar. NavodaYa Vldyalaya 
(MiflSLrY  of Human Resource 

OeVeQPment Govt of tr.11n.  

Ooptt.o Sewndary EducoOfl) 

RAVANGLA 
SOUTH SIKKIM —737 139 

Dated. 28.10.200 
r.2S/JNvS5!2006 O07/AdmfI  

To 
Mr. Krishaflafl C.C., 
PGT (EngUSh), 
INV Ravarigla, S.Sikklm. 

Sub.: 	
ExplanpOfl about the incident happened with a Girl students Miss 

MadhUñ Verma, Class IX. 

Sir, This is to inform you that I am in receipt of a wriefl complaint by one of, 	•: 

the migrated Girl students Miss MadhUri Verma, Class-IX through her House MistreSS 
M. Soma ChakrabOr, Music Teacher, alleging that you had intentiOnallY tried to 

misbehave with her on 20 and 21st October 2006. 

On 20, 04 girls (Miss prasansha pc, t,C!as-X1 Miss Luxmi Gurng  
X, Miss Priynka,Clas, IX and Miss Madhuri Verma, Clas-IX) were watching 

the T.V in.--

your room. After some time o girls went away from the room to meet their pa 
coming from the home, one migrated girl also went aay from the room to her 

ic' 

and one migrated girl Miss Madhuri Verma was sitting in your room and watchii 
T.V and that time you entered your room to take your Mobile hich was ringing. Wl' 
coming out with the Mobile, you touched her back purposely and that she ran away'' 

the room. 

ON 211LOctober 2006, she has alleged th a t you had called her to the Mess 
le. While she was entering the room, you tilted 

Store room after breakfast to give her app  
her up from behind and held her hand. 

So you are hereby askod to explain the facts about the above menUlH'd 
allegations. You ae also asked to explain how the girls were allowed to watch T.V ;n 

m. The explanation should b submittd to the 
undersgfled within i2 

your roo 

	hoS. 

Other wise disciplinary action witlnitiated agiflS you. 

r '  

anviED TO U TRUECOPY 

.1 
\. 	 ADVtXAT  

Yours faithfull' y', 

AR 
(Dr. Ana'). 

Pincipal 
2?T 	:. 	 • 

I... 
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f 	rz1 1TI1T 	uri iiniri 	4' 	.. 	
JawaNir Navodaya Vidyalaya 	. :.. 

/ 	
110 n RoO000 DovOI0 o I (oI 01 

f 	1TU 1R 	 . 	
SOcOndar# dcaUOR) 	

h... 

RAVANLA 	 .. ,. 

/ 	
737 139 	

SOUTH SIKKIM-737 139 	 :. 

. 	
...... 	.. 

F 2-8/iN VSS/2006-2007/Afl4 	
Dated 28 10 20O 

1t 
OFFICE ORDER 

The committce çonstituted of the following staff members to find out the 

facts regarding the Inc dent related to Mr Krishnan •.c•' PGT (English) and one of the 

girls Miss Madhuri Yeria, Class-IX. Theyshould énquirè out in details the facts of the 
incident and submit the report to the undersigned within 12 hours. 

Sri Manohar Lal, P 	(Hindi) 	 . 
Shri R.R, Mishra, TGT (Hindi) 
Mrs L.Promila Dcvi, Staff Nurse 
Mrs. Mamta Pawar, TGT (Math)

do 

(Dr.mar Nath Rai) 
Principal 

Frin 

.1:. 

1Thar Navodya.vicjy,. 	
0, 

.avng1a, South ikk3- - _- 

.1 	. 	. 
REDTOIETPUECOPI' 

U 
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ANNEXURE-D 
29th October 2006 

To: 
The Principal, 
JNV, Ravangla 
South Sikkim 

Sub: Explanation about the allegation levelled against me by one of the students 
Madhuri Verma. 

• 	Ref: F.28/JNVSS/20062007/AdmnI373 dated 28.10.2006. 
Sir, 

At the outset itself, I would like to make it clear that the allegations levelled 

against me are totally baseless, contrary to facts and an invention of fertile imagination. It 

is shocking to me, since such an incident has never happened in my twenty years of 

teaching life. 

On 28th  October 2006, after lunch, Laxmi Gurung and Prashansha Pokeral 

requested me to allow them to watch T.V. These two were the only last students to be 

moved out of school for the Deepawali Holidays. They were feeling bad since their 

parents were late in reaching the school to escort them. The girl students sometime come 

inside the room since my wife, TGT,, Science, is a House Mistress. While they were 

watching, I was sitting outside the room, in the sun. Later one or two more students went 

inside, either Priyanka or Madhuri. 

After sometime my mobile rang. I went inside to get it. While talking over the 

phone and as I walked out, my hand might have accidently touched the girl. I am not sure 

about it. The allegations about the incident on 21st  October is also beyond facts and seems 

to be a fabricated and well planned plot to trap me. On that day after breakfast it seemed 

that this child did not get the fruit distributed and hence she was permitted to take one 

from the store. While she was taking the fruit, I was standing outside the door. After she 

came out, I closed the door. 

I would like to say that the incident has cause a lot of a mental agony and 

emotional torture and it is a case of defamation destroying my image and name as a 

teacher. Your goodself may kindly conduct an enquiry and verify the veracity of the 

above facts and satisfy yourself. 

Therefore, I would like to request you to sympathetically consider my case and 

absolve me from the above mentioned allegations. 

Thanking you. 

Sd!- illegible 
26.10.06 
Krishnan C.C. PGT Eng. 	 COMMTOKTItulcm 
JNV Ravangla, South Sikkim 	 4 

AD%&C4? 
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ANNEXURE-E 
To: 

The Principal, 
JNV, Ravangla 
S. Sikkim 

Sub: Information regarding the allegations against my husband, Mr. Krishnan C.C. 
(PGT Eng.). 

Respected Sir, 

This is to state, with due respect, that on 28th  October, when I returned from my 

training programme, my husband had come to receive me near the S.D.M. Complex. On 

reaching home, I found two migration girls, Miss Madhuri Verma and Miss Priyanka 

Devi in my room, watching T.V. There didn't seem to be anything amiss, strange or even 

remotely suspicious of any untoward incident happening, either from the girls or from 

any other quarter. Since, they were watching, I didn't want to disturb them, so, I went and 

sat outside along with my husband even without freshening up.' After nearly an hour or 

so, when the girls showed no sign of living, I went in'and told them to go since I needed 

to freshen up. They left immediately. 

On 21 "  October also I was very much present there itself with my husband. 

Everything was normal and created no doubt or suspicion about the alleged matter. Not 

only this, r was present throughout all the days till 26th  October and no matter was 

brought to my notice till then. Only after leaving the station, to' go to Kerela since my 

mother-in-law was seriously ill, did this alleged matter come to the open, and, we decided 

to return to our campus that very moment. 

From the above facts, I should very vehemently stayed that this is a plot 

fabricated to trap and defame my husband' s name and carrier of eight years as an ideal 

teacher in the Novodaya Vidyalaya Samiti. 

Hence I earnestly plead your kindself to look considerably at this matter and 

absolve the allegations against my husband and help in getting back the lost prestige and 

image. I would be grateful to you throughout my life for this. 

Thanking you. 

Sincerely, 
Sd!- illegible (TGT Sc.) 

30. 10.06 
Wife of Mr. Krishnan C.C. 

CRITM 70 U TRUE copy. 
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ANNEXURE-F 
To: 

The Principal, 
Jawahar Navodaya Vidyalaya, 
Ravangla, South Sikkim, 
Sikkim. 

Sub: With regard to F.2-8/JNVSS/2006-2007/Admjpj345 dated 28.10.2006, 

Sir, 

With reference to your above mentioned administrative letter, the Members of the 
Committee formulated thereunder, investigated into the subject matter and the following 
facts have emerged as enumerated below: 

That although the application received by fax from the father of Kumari 

Madhurj Verma states about Sri Krishnan C.C., entering the Girls' Hostel. 

Whereas the girl has by writing admitted that she herself had gone to the 

residence of Sri Krishnan C.C., alongwith Kumari Prashansa, Class-X and 

Kumari Laxmi, Class-X and was with them only. Smt. Soma Chakravorty, 

who is the House Mistress and stays with the girl students in the House, has 

routed the suggestion of entrance of any male in the Girls Hostel and has 
categorically stated that the same is impossible. 

That Kumari Madhurj Verma has specified in the context of her father's 

application that she had gone to the room of Sri Krishnan C.C. along with 

Kumari Laxmi and Kumarj Prashansa, herself. She does not even have the 

permission from the house mistress to move out of the hostel alone and she 

had gone to the room of Sri Krishnan C.C. without permission. 

That all the teachers as well as students have unanimously held in favour of 

the conduct and behaviour of Sri Krishnan C.C. that his conduct and 
behaviour has been teacher worthy in this school. 

That he has categorically denied the allegation levelled against him as false, 
baseless and irrelevant. 

That the Committee recommends that the said Sri Krjshnan C.C. should 

without any further delay, be removed from staying next to the girls hostel and 
should be given accommodation elsewhere 

GIIi1FIED TO U flUE copy 
0< 
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06. 	That Sri Krishnan C.0 iides with his wife. On 20th  he was not alone in his 
room and his wife wá with him also on 21st•  Such allegations against any 
married man in the $sence of his wife seem unbelievable. 

That Kumari Laxmi, Kumari Prashansha and Eumari Priyanka have also 

denied having witnessed any such untoward incident with Kumari Veria. 

That based on the facts enumerated above, the Committee has reached the 

conclusion that maligning the dignity and character of any teacher on baseless 
and ambiguous allegation, is not correct. 

The above is submitted to the respected Principal for necessary action. 

End: 

1. Written Statements of all 
Concemcd-Nos.05 SdJ- illegible 

I. (Manohar Lal) 
P.G:T. Hindi 

Sd1- Illegible 30.10.06 
•(Raghav Ram Mishra) 
P.G.T., Hindi 

Sd!- Illegible 
(L. Promilla Devi) 
Staff Nurse 

Sd!- Illegible 
(Marnta Pawar) 
T.G.T., Maths. 
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Section 154 CRPC 
19 

I, 	District.i. ................. .... Date: 

(i)Act(s) 	 . Section(s)°....4 
(ii)Act(s) .  ......... ..... .. ..., ........................ Section(s):.................................. 

(iii)Act(s) .  .................. . ...................... Section(s) .  ........ . ....................... 

ø'ØAro 
Occuranec orollenec: Day.  .....  .............. /................................... Date. ........... ... . ................. Time.... 

b) inlomianon received at PS: DateS .... 	 Time:. 	(hou). GD En 	No: 

(hours). 

(c) General Diary Reference: Entry No. (ifany) .  ......................... ............................................ Time:... .... ....

.....

..... ..................... (hon 

Type oHiitoi1iiaton Wriucn!Ora ...  . .................. . 

Place oOccurence : (a) Direction and Distance from 	 . .............................. 

.: 	 .. ................ 	 ••* 

(b)Address: 

(c) lit case the above falls outsid.jfte limit of this Police Station, the narneof PS.................................... Distt....................... 

CompIainan lnnThtion: 	 5 
(a) 	Name . ...........................................................................(b) Father'ilHusband'sName .  ....... .  ............................. ................ 

(c) Date! Year ofBirtl.. ......................................................................  (d) Nationality........................................................................... 

(e) Passport No. ....................... ......................  .. Date of Issue .............................. Place of Issue ..................................................... 

Data of kito 	/:;uspcc ted/unknown accused with lull particulars: (Attach separate sheet if necessary). 

S. 	Reasons for delay in reporting by the ComplinantJlnforman.. ....... .... ....... . ............................................ ............ .............  ..... 

.................................................................................................................. 

Particulars of properties stolen/inotved. (Attach separate sheet). 

Total value ofproperties stolen/involved:...............  .................................. .............. 
la 

II. 	Inquest Report! UD Case No. ifany. ................. ... .......................................
.

............... . ............ .  ......... .... ................................. 

ONO 
\ 
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13, 	ActiOn taken: Since the abe report reveals commission o(offence(s) vide 

investigttioti is taken up/directed * 	 ......................................................................... 

to uke 1.11) the invcstioatioV tntrts1errd to PS ............... ....................................... ............................ .... ...................... . ............ ................ OI 

uCcOWt oft ridit iun. 

HR rcad over to the complainant'infbrmant, admitted to be correctly recorded and a copy given to the complainanU 

iiforntnt frce of cost. 

OUicer-i n-Ctutrge 
Police Station 

 

Date andTi ic ofdestatcli to the 	 ........ 	..( 	. 	.. 	. 
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NAVODAYA VDYALAYA SAMT 
REGIONAL OFRCE: NONGRIM HILLS SHILL0NG793003 

(Ministry Of Human Resource 0ev. 
DepartmentOFEdUCatlOfl) 

Telephone No: 0364: 2521363 I Fax No. : 0364 -521362 

email: ysanC ham et.in/ 	sNllonJflfl1LQ.P 

F. NVS (SRR)/Pers./CC Krishnaiil 06! 	 Dt/1 1/06 

ORDER 

Whereas a disciplinary proceedings against Sb. C.C. Krishnan, PGT (Eng.), JNV, 
South Sikkim is contemplated. 

The undersigned in exercise of' the l)0rs conferred by sub RL:Ic (I) of' Rule 10 
of Central Civil Services (Classification control and appeal) rules 1965 hereby places Sh. 
Krishnan C.C. ?GT (Eng.), JNV, District South Sikkim under suspension with immediate 
e ITect. 

It is further ordered that during the period that this order shall remain in force, the 
hqr. of Sh. C.C. Krishnan, PGT (Eng.) shall be JNV district West Sikkim and the said 
Sb. C.0 . .Krishnan shall not leave the hqr. without obtaining the prior permission of the 
u n ci ers I gned. 

DEPU'I'Y COMMISSI NER. 

To 

i. CC, Krishnan, 
PG'l'(Eng.), 	 through Principal, JNV, District South Sikkim. 
JNV, .Distt. South Sikkim. 

Copy Cu: 

The Principal, JNV, West Sikkim!South.Sikkim. 
The Assistant Commissioner (Pers.), NVS, New Delhi - along with a copy of the Inquiry 
report and connected documents for information and necessary action. 
Vigilane'Cell, NVS, New Delhi. 
Admn. Wing, NV, RO, Shillong - with a copy of the Inquiry report and connected 
documents for i rther action. 

DEP TY COMM.1'S1ONER 
1' 

11FLO TO BE TRUE COPY 
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ANNEXURE-li 
To: 

The Deputy Commissioner, 
Navodaya Vidyalaya Samiti, 
Nongrim Hills, Regional Office, 
Shillong, Meghalaya. 

Sub: Regarding the innocence of Sri Krishnan C.C., P.G.T., English.. 

Sir, 

The applicant's daughter, Kumari Madhuri Verma had gone to study at JNV 

Ravangla, South Sikkim, Sikkim under the Migration Scheme of your Vidyalayas. In this 
context, the telephonic information given to me by my daughter from there, under the 

influence of someone or under pressure, with regard to indecent behaviour of Sri 

Krishnan C.C., with her, on having met her after her return from Ravangia, I have come 
to learn that no such incident took place due to which an innocent teacher should have to 
deal with a departmental enquiry. 

I am writing this statement without any pressure, in my complete healthy mental 
state and I shall not make any changes in it in future and am ready to withdraw the 
aforethentioned dispute from Court. 

Sd!- Ramprakash, 

Yours sincerely 
Puranj Kotwalj Karbi 

Copy to: 	
Janpad, Chitrakoot, U.P. 

Principal, J.N.V., Manikpur, Chitrakoot. 

*TIED TO $L TitlE COPY 
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ANNEXURE-12 
To: 

The Deputy Commissioner, 
Navodaya Vidyalaya Saniiti, 
Nongrirn Hills, Regional Office, 
Shillong, Meghalaya. 

Sir, 

I was sent to study in class IX of JNV Ravangla under the Migration scheme of 

your school. Now I am studying in my previous school at Manikpur. While studying at 

JNV Ravangla, a complaint was lodged by my father against Sri Krishna C.C., English 

Teacher for his indecent behaviour, but nothing like that had happened with me. As is it, 

no male teacher enters the hostel of the girl students. Whatever representation I had given 

earlier over there, as well whatever I had complained to my father, I had done under 

pressure of the people there. I do not want that a teacher should be punished on some 

complaint on my character. 

I have not given this statement due to any pressure, and am writing this in a 

healthy state of mind and I will not change this in future. 

Yours faithfully, 

SW- Madhuri Verma 
Class-TX 

JNV-Maniknagar, 
Chitrakoot (liP.) 

Copy to:- 
1. The Principal, JNV, Maniknagar, Chitrakoot. 
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TRANSLATED COPY 

Sir, 

I would like to compromise in the dispute pending before the Court against Sri 
Krishnan C.C., English teacher, J.N.V, Ravangla, Sikkirn. 

Date: 21.02.2007 	 Sd!- 
RamPrakash, 
Purani Kotwah, 
Karvi, Chitrakoot 
Uttar Pradesh. 

ItInBE. ThUE C0 
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ORDERSHFET 
THE JUDGE, LOK ADAIT(S&W) AT 	 tqHi.  

4It1e court of 	
•. ', 

	

olaeo- /2007 	Krlshnan Of 
ndan 

State 	 of Kamini. Cherapuzha 

• I 	. Qflcc notes as to action 
SI I\ 	D ii 	Cidc 	ith s' vlL 	of the Pi uidii Otheer 	't then on orc cr ( 	 ) 

wd d 
-__ 

J.2.2q07 	Case file received-on 
.Cc1tj 	transfer .'froht the Court ofthe 1  

Ld Judicial Magistrate,SOUth 

at.Namchi. 

• 	
.Reter it as Lok Adalat 1  

S  

• 	 ,LQ: 

• 	•• 	,4'>' 	. :.j:i.9* 	 •. 	.•. 
/ 

aai issue ummons to 

parties. 	. . 

.To:-9.3.2007. 	• . 

s_F 	
, 

• 	 . 	Nachi. 

307 I 	• Cp1aint and the accued 

I 

	

	 present. They filed a joint 

petition of compromise 0  

I The Offence involved I 
under Section 354 I P C which I 
181 compoundable with the 

permission of the Court and the 

permission has been - granted by 
the referring Court. 

SG111 G-19/DSJ S/W 8000 Cps /3,8.2001 
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ORUR 

WHEREAS a complaint of moral turpitude invoving exhL on of 
imriiorai sexual behavior towards a ghi student w. received against 
Shri C.CKrishnan, PGT (Eng) during his po;ting a ....V South SikkuTl. 

AND WHEREAS an inquiry corducted ry.3rding these charges 
has established that s&d Shri C.C.Krishnan, PGT (Eng) : pima facie 
guilty of moral turpitude involving exhlbiton of hnnct 	seu 
behavior towards a girl student of JNV South ikkirn. 

AND WFt[REAS it is felt that it is not expedient and p:e 
to hod ? regular inqury under the provisiar of Cencral Clvl Ser'ices 
(Clsiiction, Control and Appeal) Rules, 19€5 in I:he mat 

	

cunr. of serious embarrissment. It will 	to 11 	: 
and his gurdins. 

NOW THEREFORE the undersigned in the capacfty of 
o'/J Cornunisioner), Navodaya VidyaiayE Samfti in exrcis of 

rcnrred under the provisions of Notlflcalion No.F. 14-2/93- NVS(Vig) 
dated 20.12.1993 of Navodaya VidyIaya SamiU, hereby 1€rminates 
the ;ervices of said Shri C.C,Krishnan, PGT (En, )NV Sbuth Sikkim 
w;h immediate effect. 	Shri C.C.Krishnn wifi be paid pay and 
llovjances for three month as admissible under ft rules in icu of he 

notice period. 

/ 
	 J.ii5flore 5Ingrl) 

Commissioner 
Shri C.C.KUiShnaI1 
PGT (Eng) 
JNV South Sikkirn 

Copy to 

Deputy Commissioner, NVS, Reonal Office, Shi!lon9 	direcons to 
rEly Shri C ( Vrishnan 	11 	nc), JNV 	o•i:h 	ik kim ;.  

lc'iie elecL 
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NAVODAY/-\ V1VYAL.AYA SAMT 
REG 0 NJ\L OF C .E 
NOPWUM LLSSLflLL0NG1O03 
(Miti1ry Of Hutv6rl Rpsourcf; Dcv. 

To 

The Principal, 
Jawahar Navoclaya VayaIaya, 
Ravang, Ukt. South Sikkim, 
S 1k kim. 

Phone No, 0364 2521:: 
Fax N. 	034 .251362 

enI nay i 	mhag net.k 

Irnination order or Shri C.CKshnanj-'GT LFjigiishLJNV South_Skim 
~IC, tjLe  

Sir, 

Pase find endosed herewith tile NVS Hqs. letter No.948J20O-t4\/S(Ett) 
dated June 18, 2007 the termination order to be served and reUeve the pr0 
CC;flCCifled imr ediately with three month pay and allownce for asadrnisible under 
the rules in liou of the notice period. Kindly treI t as most urgent nd inUmate 
action taken to I.his effect to NVS R.O.ShiHorg without d&ay 

Yours faithfully, 

(D.HAzAcçA) 
DY. COM  M IS SlOt'4ER 

Copy to:  

Iridivi 	concerned for compliance. 
All AsstL Commissioners, NVS R.O.Shillong for information. 
Accounts Section. 
Office copy. 

• 	

. 

DY,C'OMMiSSI NER 
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ri Ariun Singh  

.ThonoribieMinisterofHRD. 
Government of India 

•ShastriBhavan  
New Delhi 	 1 
Subject :- 

R/Sir, 	 - 

1 had been serving in Navodava Vid.yalaya Samit-i as PGT English for 
8 years. I sincerely rendered my service, always achieving very good result.. 
Twice I was àwarde.d,by 'GURU PRAVEEN' - for thy pest.. performance. I am 

wi  staying with myfe thd 5 year old son.atJNV'çamua,Sout.h Sikkin 
Sikkim.  

Sir, 1 was fis2ly implicated in a case by a migation girl student-, with 
the tacit supportof, some peáple her. Wrong inform atioñ was given to the 
girl's father who in.turn complained against me. On the basis of his 
un)remed1t.a ted complaint I was kept under suspensi1n. 

Ltei on the gnl weilt back to her parent Vidyalaya Subsequently, on 
realization of the t.rth the father and the girl gave in writing that nothing 
wrong was committed by me. The girl admitted that she was compelled to 
make such statements. The guardian wrote that he complained in a hurry 
and on proper ; enquiry found me to be innocent..Acout case filed against, me 
was, thereafter sét1ed in the Lok Adalat and I was gien acquittal. 

th enquiry 'committee constituted in the SC11001 level i'o und the 
allegation against me baseless and so declared me to be innocent. 

But the Samiti' has terminated me wit.houttking into consideration 
the wricten statements of the girl and her father and also the verdict of the 
Lok Adalat.. 

Sir, I have a very old mother who is totlly de.pendnton the I am the 
bread winner ih:a family of 7 bi-otbers and sisters. The lives of maiy people 
depend on me an nyjob is at- your mercy. 

- After ny ter.i: ibu. w, (my wife, child and e) personally met the 
Commissioner. Shi'i., O.Nàbakishóre Singh sir ;the' Joint, Commissioner, Shri 
Khanna sir and Dèput.y commissioner Shri' Mukesh sir. They were 
syml)atheuc and suggested us to appeal to you, since 6111v you can revoke the 
commissioner's order.  

Therefore. I ernestly request you to sympathetically considei my case 
and kindly revoke my termination order. I shall always remain indebted to 
you along with my family members for this kind deed cf yours. 

You's 'l'r,t ly 

.irishnan C.C. 

COPY  

ADVOCATE  


